163  Re. Demands of the employees
of Employees’ Provident FPund
Organisation (S1.)

[Shri R. K. Khadilkar]

the Government. There seems to be inade-
guate ground for the demand that these
employees should have better scales of pay;
it is even more difficult to make out a case
for equating them with employees in organi-
sations like the Life Insurance Corporation
of India or the State Trading Corporation.
These are commercial, profit making organi-
sations and have little in common with the
nature of an Organisation like the Employees’
Provident Fund. Whatever allowances or
concessions are granted to Central Govern-
ment employees are automatically passed on
these employees. Although they are not
formally covered by the Third Pay Commis-
sion, 1 understand that it is the intention of
the Board of Trustees, after suitable consulta-
tion and discussion with the cmployees’
Associations, to adopt the Third Pay Commis-
sion’s recommendations with such medifica-
tions as may be considered necessary to suit
the particular needs of this Organisation.

6. One other demand of the employees
relates to the rates of House Rent Allowance.
The Board of Trustees have made certain
recommendations and these have already
been partly accepted by Government and
the employees of the Organisation at Madras,
Calcutta, Delhi and Bombay are in  receipt
of higher House Rent Allowance than those
payable to Central Government employees.
The present demand is that this higher rate
should be made applicable to all employees
of the organisation and nat only to those in
the four cities, and secondly, that the rate of
House Rate Allowance in the four cities
should be further raised. Government have
not so far found it possible to accept this
but I have decided that the matter should be
considered again and 1 hope that an carly
decision on this will be taken by Govern-
ment.

7. The employees have also raised a
number of other demands concerning work-
loads, avenues for promotion etc. 1 underst-
and that the Board of Trustees have de-
cided to set up a Small Committee which
will consider these demands in consultation
with the reprcsentatives of the employees
Federations. 1 am sure that all these demands
will ba considered with care and sympathy
and scttled to the satisfaction of both sides,
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8. 1 recognise that there must be adequate
channels of coumunication between the emplo-
yees and the management of the organisation.
There is already some degree of consultation
and mutual discussion but T am now conside-
ring what further steps should be taken to imp-
rove this process and to lay down machinery
and procedures analogous to those obtaining
in the Joint Consultative Machinery of the
Central  Government. 1 trist that when
this s done the relations between the
management and ¢mployces wiill be put on
a sounder and more satisfactory basis. As)
have stated above, the Organisation has been
set up to provide an important retircement
benefit to our industrial workers. The
Organisation will justify itself only to the
cxlent that it renders this service to the
workers with promptitude and efficiency.
In this the Organisation have an important
part to play. While I recognise that the
should be entitled to an adequate level of
cmoluments and fair terms and conditions
of service, I would cqually emphasisc ther
responsibility to ensure that in the discharge
of their dutics, the interests of our worker,
are given the first and foremost place.

12'58 hrs.
FINANCE BILL, 1972—Contd.

Mr. SPEAKER : We shall now resume
further clause-by-clause concideration of the
Bill to give effect to the financial proposals of
the Central Government for the financial
year 1972--73.

There are no amendments to Clauses 29
to 68. The question is :

“That Clauses 29 to 68 stand partof
the Bill,”
The motion wus adopted.
Clauses 19 1o 68 were added o the Bill

Clause 69— Amendment of Beugal Acl
Viof 1941 as in forve in Delhi.

Mt. SPEAKER : There is onc amend
ment by Goverament,
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Amendment made ;

Page 35, line 24—
after “undcr this Act”

insert —

“whether such tax (including penality)
has becn assessed before his death but
has remained unpaid o1 is #ssessed after
h,s death”.(8)

(Shri Yeshwantrao Chavan)
MR. SPEAKER: The question is :

“That Clause 69 as amended, stand
part of the Biil.”

The motion was adopted.
Clause 69, as amended, was added to the Bill.
First Schedule
MR. SPEAKER : There are two amen-
dments in the name of Shri G. Viswanthan.

ITe is not here now.

The question is :

“That the First Schedule stand part of
the Bill.»

The motion was ndopted
The First Schedule wus added to the Bill

The Second Schedule was
added 10 the Bill.

Third Schedule

}lR. SPEAKER : There are many amend-
men's but the Members are not present. |
think we may take this up after Junch,

2 pw° now adjourn for lunch and meet at
. m,

13 hrs

The Lok Sabha odjourned for Lunch
1l Fourteen of the Cluck
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The Lok Sabha re-assemibled after Lunch at
three minutes past Fourtcen of the Clock
14’3 hrs-
[Mn. Drpvry.Segaxen in the Chair)
FINANCE BILL, 1972—Contd
THIRD SCHEDULE— Contd

MR. DEPUTY-SPEAKER : We shall now
resume further clause-by-clause consideration
of the Finance Bill. We take up now the
Third Schedule. There are some amendments
to this Schedule. Hon. Members who want
to move theic amendments thereto may do
50 now.,

SHR1 VIRENDRA AGARWAL (Mora-
dabad) : 1 beg to move :

Page 55, omit lines 26 to 28, (2)

Page 56, omit lines 38 to 40 (3)

SHRI SHIVNATH SINGH (Jhunjhunu) :
I beg to move :

Page 61, omit lines 10 to 15. (6)

SHRI G. VISWANATHAN (Wandi-
wash) : [ want to move amendments Nos.
15 and 16.

MR. DEPUTY-SPEAKER : They are
barred because they are the same as amend-
ments Nos. 2 and 3 moved already.

Amendments Nos. 2, 3 and 6 are now
before the House.

SHR1 VIRENDRA AGARWAL : I
would like to say one word about amend-
ment No. 2. Kerossne is an item of mass
consumption. The Finance Minister in the
Union budget has imposed a levy of Rs.
59-7 per Kl which is roughly about six
paise per litte, and which has resulted in
additional revenue of Rs. 29-B0 crores in one
full year. There was wide resentment on
this additional levy on kerosene in the
country, and practically every Member of
this House, wrrespective of political affiliation,
had opposed this additional levy on kerosene.
The Tinance Minister at that stage was kind
enough to reduce it from six paise to four paise
per litre which amounted to a loss of Rs. 12
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crores. Four paise per litre on kerosene as
additional levy still remains. This particular
levy has placed hardships on the entire soci-
ety. The index of the kerosene oil, by it-
self, has gone up by 0'4 percent in the first
two weeks after the presentation of the bud-
get. Its repercussions are so deep and wide
that it would simply spread darkness further
in the country, particularly so in the rural
areas. And thatis why 1 am very keen to
move this amendment and to plead with the
Finance Minister that a Government which
is committed to socialism which essentially
implies raising the living standard of the
common man, the poorest section of the
society, should not impose this particular
levy on the poorer sections of the community,
on the common man. That is why 1 would
again plead with the Finance Minister to
reconsider if this additional levy could be
withdrawn, Of course, I know that the Fin-
ance Minister has got a very basic responsi-
bility of mobilising additional resources.
While raising additional resources he should
also see that the additional levy does not
affect the poorer sections of the society.
Similarly, we also expect the Finance Minister
to soe that these additional levies do not
adverscly affect the growth as well. But, in
this case, the common man in this country
has been so much adversely affected that all
the ideals which the Congress Party claim to
stand for and talks so much at public and in
Parliament will be defeated if a levy of this
nature is placed on an item which is con-
sumed by everybody in this country.

With these words, I would request the
Finance Minister to reconsider this.

SHRI G. VISWANATHAN : I have got
two amendments.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : What are
your amendments ?

SHRI G. VISWANATHAN : 14 and 15.

The first relates to kerosene. As has
been pointed out already, the levy of six
paise per litre on kerosene which was origi-
nally put by the Finance Minister has been
reduced by him by two paise, They say that
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they are going to help the poor by the fiscal
measures and monetary policies. But if you
sec what has happened all these years, all
the five-year plans, all their monetary poli-
cies and fiscal measures, you will find that
they have utterly failed to improve the lot
of the poor, Sir, when the situation is like
this, why should we tax the poor man by
taxing kerosene ? The argument of the Mini-
ster is that he is not interested in taxing tne
poor man but that kerosenc is adultcrathe
in diesel oil which is used in vehicles, partd
cularly in lorries. I am surprised to see t1-
argument of the Minister. Tt is the duty he
the Government to sce that adulteration of
stopped. Instead of taking measures to stois
the adulteration, he wants to tax the commop
man, the poor man For the nefliciency of
the Government, why should the common
man be taxed ? That is our argument I
think, it is proper and just, when they say
that they want to remove or liqudate
poverty, that this tax on kerosene is removed.

My other amendment, No. 16, relates to
fertiliser. When we want to maximise agri-
cultural production, all the measures which
wc are now taking seem to go against the
farmers. He has already taxed pumpsets,
and he wants to increase the tax from 10 to
15 per cent on fertilisers. This will definitely
go against our green revolution. Already our
farmers are doing a good job Fertiliser is a
vital thing for agriculturel, and if you incr-
ease the price of agricultural inputs like
fertiliser, naturally the cost of agricultural
products will go up. The taxes on fertiliser
and pumpsets, both put together, will adver-
sely affect our green revolution, our farmers.
Hence, I would request the Minister to re-
consider this aspect, at least the levy on
fertiliser, and see that the status quo is
malntained.

MR. DEPUTY-SPEAKER : Shri Dinen
Bhattacharyya's amendment No, 11 is the
same as No. 2 which has been moved. He
may speak.

SHRI DINEN BHATTACHARYYA
(Serampore) : My amendment relates to the
levy on kerosene and fertilisers, I do not
know why Shri Chavan has chosen to tax
kergsene. Even now the purchasing power
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of our rural population is so low that they
cannot buy kerosene without the tax now
imposed. Further levy of taxation will make
matters worse for them. His original propo-
sal was to levy 6P to a litre. He reduced it
by 2P. If he gives up the balance 4P also,
that will be helpful to the poorer section of
the people. The rich people do not at all
use kerosene. Even the other day the Minis-
ter of Civil Aviation was referring to the
nse in the cost of kerosene which would
add to the operational cost of civil aviation.
So on any count it cannot be supported.

As for the levy on fertiliscr, at least the
poor and middle section pf the peasantry
should be exempted from this taxation.

MR. DEPUTY-SPEAKER :
amendment 7

Which

SHR1 DINEN BHATTACHARYYA:
In my amendment, I only say that the
poor and middle pcasantry should be exemp-
ted from this additional taxation. The rich
farmers have the capacity to pay. They pay
the tax and get it back in other ways by
manipulation. But the poor always suffer.
So they should be exempted.

SHRI VIRENDRA AGARWAL : 1 have
not spoken on the levy on fertiliser. I would
like to speak on it.

ot foemg fag (dwa) : smaw
of, 9 Agge ¥ F O AR i—
o & FAfa AT & Aew ¥ § @R
gEw Qufgs Aiee dfan dza & daw o
1 Rar f ot wradla w3 v
wfew & fag gar faw @t o & aga
ez v ¥ oy vy femr ar A wx @
Q¥ e faw wEgs fear aw ot s
%g fear fe wa¥ Snwr wg o g
AT wrg Afew ot s gt S
qg Ug § AT axT ¥ aqgd Wt ANay N
gy uw § 5 ¥Qfgr o N Zsg wm
2 6 4% rr-llzt g wr A ww A EY
TTNT4 §¥ Tar - agafaa g § ) ae
@ arew ¥ fifefen @Y, coet formie
fiear ok ot ager wifwg grar waite oyt
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a% feQfaw ¥ vare § ag @ W A
gY daw TaaT & | W &TC Ty wafE-
fadr waqum o s wad & 91€ aa-
I £ A A g Wifs gl § aRay
aHIMT 7w a7 g § afe Afage v
woqR ¥ § | qfwA Higdr § gy a9
7" arr faum Wy A 9wr 99 ag W
affag aft &1 wfg & falgw wear
aigAr § & daft off qre ga o7 fefafer
TEF a1 %3 7g I agy 8 i gagawe
T EAHT a7 9IT, TAA! g @ Femaw
W ghr afea ga smgesw q¢ v am-
7 TH FAT KT AT T FT 7H §

wgf a% vafezw dAzd qT %0 w7
AT ¢, ATH §F THR § HdAT a7 1%
¢ fr g ared & 5 3w & gfea wifa an
af ¥ feam OF FeT @ T &
araar § fF g9 aga@ feam od aw
a¥ § afew ag 7y foama § foad ara
Fh-ad IHA § ) gw Wy g fralw
g faama & T & foaer 5 ey qer
fru ¥g g9 g afwT 95 o@we fram
Wt g AE @R 91X A z9 & fEaw @
gafag ga% &0 # 9 @ DN a3
Ewg af) wmar arfge | foed are 924 9T
Zaq ST q4T A\ A g & wE fE
qe-a¢ frarT & 9ed ®1 AW W
& 1 & wraar § aE frara dved A FW T
ar & fes 91 707 A R fra § 7
ot $ed FT g 3@ § 1 faesl ar
o $aed qT dung agr A ST Ao I
gon fe gRl-peelr FERwa & g, #
roreare 1 gETgIer Zar wgn # i agt
o dued A alr qF Sad @ aff w
€ | 76 gwa qafeeE wed oimT ¥
S Wi s R wag ¥
dxg amar wrfgy foad o2 feael WY
gafag 7 g 1 a7 Y 5 T § W
et Y QAg Ay} wfer s
arq Wi WEgE T IA gead W
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WY qEar | 5@ ST & @ W b ar
% oFy arx feam § sife oafags e
qftqr J2@ FMFT QAT GETATC AGTAT
9gY & TAFT WAl gEd 97 AT AT
qEqr | @ v fdmw @ fF weawr
T aral §Y a9 sqr § vEar wifgd fF
TNFEITE MR 9T F1§ UIAH (R
AT 1 T I ardl A AT WA H
TAET § 39 Ty wr qufg 1 gEfeg
mafegs BT geg 9T S &M W@ @
Iaar &7 fwar srq o

T 19 g qrq GleArsaT ¥ day
¥ wAAT qzeqt ¥ ggt av st w3r ¢ F
T SET aRgT war § 1 wiewgaT v
ST @9 aga &g € 1w feaa
% faq o wiewrgac &1 19 § AT
weT gfewa @Yt @1 aa@ feam €
sfeamgaT & w9 Har gy 7
fadem €' fF sfeargae 9T oY 299 F1
¥ gy sme

&7 Tl & A1 T HUT FHEACH
o wTar §)

MR. DEPUTY-SPEAKER : To avoid
violating the rule that a Mcmber should not
make a second speech an the same subject,
I would suggest that Members should speak
on all the amendments to a particular
schedule or a particular clause. Now, in
this case, since Mr. Virendra Agarwal has
not spoken on fertiliser, 1 will allow this as
a special case without sciting any precedent,

Secondly, although normally those Mem-
ber who have given notice and have moved
their amendments should speak and others
notmally do not, since there is some time to
make a relaxation for today, without set'ing
a precedent again, I will allow this. Mr.
Baoerjee has also asked for permission to
spedk,

SHRI PARIPOORNANAND PAINULI
(Tehri-Garhwal) : As a special case, you
can also kindly aflow me (o speak,
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MR. DEPUTY-SPEAKER : I will allow
only four Members,

SHRI VIRENDRA AGARWAL : Sir, I
just want to say onc or two words OB
fertiliser. A number of Members have spoken
about the importance of fertiliser for raising
the agricultural productivity in the country.
The country is talking a great deal in terms
of self-reliance. The trade gap is growing. We
have to impiove indigenous production of
items like fertilisers if we really want to
reduce imports into this country. The
additional levy of five per cent, the rate has
been incrcased from 10 to IS per cent
would inake not only agriculture suffer, but
also the whole economy of our country.
We know that the cost of imports of
fertiisers has gone down from Rs. 195
crores in 1967-68 to Rs. 1.76 croies in
1970-71 because fertiliser consumption in
this country has gone down. When fertiliser
cosumption goes down, it does have a
tremendous adverse impact on agricultural
productivity, Slowing down fertiliser con-
sumption i this couutry would make agri-
culture suffer a great deal. We have to sec
that indigenous production of fertilisers in
this country rises rather rapidly. The Plan-
ning Commission has made a number of
forecasts in respect of capacity of produc-
tion. They say that the capacity will reach
2'5 millon tonnes and production 18
million tonnes, by 1973-74 as against the
target of 3'0 million tonnes and 2°5 million
tonaes, respectively. We know that there are
costly delays between plans and production
in this country, If we want scientific farming
to succeed, we must raise fertiliser comsum-
ption. When we place an additional levy on
fertiliser, it looks to me the Government is
determined to tax scientific farming. If so,
wc cannot reasonably expect our agricultural
production to go beyond the present level
of 112 million tonnes, while population
is increaming. If food production does not
increase proportionately, it will create imba-
lance in our country's economy., If the
Finance Minister does not reconsider this
levy now, we may not be able to appreciate
it now but the nation as @ whole will have
lo pay rather heavily, if the levy is not
withdrawn now. With these words, I request
him to consider if we could leave [fertiliser
out,



173  Finance Bill—1972

SHRI 8. M. BANERJEE( Kanpur): I
should like to support the amendment moved
by my friend, Shri G. Viswanathan, omitting
lines 26 to 28 on page 55 and lines 38 to
40 on page 56, There has beem an incrcase
of six paise which has now been reduced
by two paise: so the increase of four paise
remains. This increase should not be there.
Itis not only the rural population that
suffers. 1t is the worst affected because there
is no electricity. Ninety per cent of the
villages have to depend upon kerosene oil.
Even in citics where coal v not available
and the middleclass cannot afford gas, people
have to depend upon jania stove and a
bottie of kerosene. Let the hon  Minister
move in any bouse of a middle-cluss emp-
loyee, with his pernussion of course, and
see for himself, There 1s a janta stove in
every family which now costs Rs. 12/,
previously it used to be Rs. 6. The hus-
band and wife are working and with great
difficulty they purchase a pressurc cooker, |
(Interruptions) T am also a husband of some-
body.

MR. DLPUTY-SPELAKLER : lie¢ wants
to know whether your wife has authorised
you to speak on her behalf.

SHRI S, M. BANERIJEL : [ say some-
body purposely because 1 do not want to
name a person who is pot in the House, 1
follow certain conventions. The hon. Finance
Minister should consider the sad plight of
the middle-class familics in cities and also
our peasants in the rural areas. There is no
question of preshge. All sections of the
House have demanded it. 1 request the
niinister to see that kerosene is exempted.

Coming lo fertilisers, recently 1 read in
Hindustan Times that there is a serious
crisis in regard to fertilisers in Bihar. The
Agriculture Minister of Bihar has sent
letters to all Bihar MPs tu pressurise the
Central Government to see that fertiliser is
imported to meet the scarcity conditions
there. If that is so, naturally fertilisers will
be s0ld at a high price in the black-mariet.
In such a situation, why should we inerease
it from 10 to 15 per cent ? 1 would request
the minister to consider thess two points,
use his wisdom and compassion and see that
the downtrodden peaple of this country are
exempted from these two taxes.
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WMo weHl ArOTw gidg  (HEEiR)
I AT, & I Al N A3 TG
wAr g # @t gwr W, § S0f,
wlemgae ¥ deg A st AT § 1 & S
@ wgag g | AT ¥ 99 & N7 o a9y
AT qGY §, WY EFF qgEAT W § A
geafa®s &1 ¥ W i w1 qfE
foar mar gre@ & "g & ww W@
sAfazE dizd 1= 18 ¥ 20 sfage foa
mar & ag W geafus § 1 Star wEr Ty
&, Wz wzazat qv &g &Y, ar $Afaq
qv &7 g1, fHHIT 9T 99 &7 9T 9%
A g s ot gl gy da 7 gk &
Iq &1 929 T30 freqi gAAfazs dved &
W 21 afs go %7 Wy a4 awIT & wiw
TlEzs drze a2 AT §t gg AU
ARt fFEE 9x 9 arer & o) 3w
AT JTIRA T TI97 |

daigar § f& faw wedY wevewm, =@
SFIT &T 49 ST g2@T 4T & I@ &N
T & aife fewmar s s a @,
At gaI ema ax W1 f1 favdm ey
98y

SHR1 VASANT SATHE (Akola): Sir,
1 stand to support the amendment parti-
cularly in regard to heiosene levy. 1 remem-
ber during the general discussion on the
budget, it was practically the unanimous view
of the members that keiosene, being a poor
man's need, at least should be exempted
from the levy. The Finance Minister was
kind enough to reduce it by 2 paise but I
still feel that although it means Rs. 12 crores
loss, if we consider the whole situation, parti-
cularly in view of the garibi hatao slogan,
it will not really be in keeping with our pro-
mises if so soon after the elections, such a
levy is imposed, which hits the poorest of the
poor in the eountry, As has been pointed
out, kerosene brings light to every hearth
and home and enables the poor to cook
their food.

SHRI YESHWANTRA© CHAVAN:

What a postry ?
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SHRI VASANT SATHE: Not cooked
poetry. The Finance Minister would naturally
say “Give some constructive suggestion as to
where 1 am to get these Rs. 12 crores”. A
change in the tax structure will enable us to
tax those consumer items which are luxuries,
which would come under the category of
comforts, For example, take cosmetics.

SHRI YESHWANTRAO CHAVAN :
We have already taxed that item.

SHRI VASANT SATHE : Tax it even
more. Why not tax luxury items which seive
only 5 per cent of the community, because
their capacity to bear the burden 15 much
higher. In the case of those who carn Rs.
100, about 80 per cent of the expenditure
is on necessities. Their capacity to bear add:-
tional burden is marginal. But in the case of
those who ecarn Rs. 500 and above, the
capacity to bear additional burden is more.
We can tax items like refrigerators, even
shoes and chappals which are produced in
the large-scale secctor. After all, Rs. 12
crores is not a big sum. Ways and means
can be found of getting this sum by taxing
the luxury items and by other measures.
You can unearth black money, tighten the
rules and collect the arrears of tax and pre-
vent tax evasion. In that way you can get
not only Rs, 12 crores but even Rs. 112
crores. You can raise the exemption limit
and, at the same time, plug all the loopholes
n the enforcement of the law.

One argument given for taxing kerosene
is that it 1s adulterated with diesel. This 1s a
very wrong argument. Now milk s also
adulterated with water. So, will you taa
water also 7 So, let us not give such argu-
ments. They are wrong arguments. Finally, 1
would plead with the Finance Minister to
kindly reconsider his proposals and withdraw
this levy on kerosene.

oft qfeguivee degeft (fegr-mgamer)
Iursay wgEw, & d0faw amw ¥ I
e H A ¥ @ QieRe 9T g8 e
s@r wipm f5 g vy & @
e §nd da ¥, A em dK ¥
€A aTg W A KT AT, IW ¥ g Afuw
FEATH AT 1 ATT &Y AAT AN A Ay
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11 Finance Bili—1972

awde s # AR oM ¥ a0y ST
§ f% xm dfdfaw soifedt & fag, w0
o goar & g st gl & @ni w6
dfas @ & fog sg w1 1 w70 I50
@ifgy AT & faw dely ot & oy
FET fif ¥ 9o wraor ¥ @9 w7 aeqr
F |

SHRI K. NARAYANA RAO (Bobiili) :
1 have no desire to say anything on the mer-
its of these amendments. I only want to
1estrict myself to the propriety of these
amendments. | want that the Housc should
consider the matter which I am raising.

The Finance Bill by ils very nature is
differenti from other Bills. Therefore, so far
as the Finance Bull is concerned, its character
is such that we have already discussed it
before it had been introduced. The Finance
Bill has a different character in the sense that
it gives legal formulation.

MR. DEPUTY-SPEAKER : Are you
speaking on the Finance Bill or on the ame-
ndments 7

SHRI K. NARAYANA RAO : We have
already disussed all these things,,,

MR. DEPUTY-SPEAKER : Then kindly
sit down,

SHRI K. NARAYANA RAO : We have
discussing about the same matter, My sub-
mission is in regard to procedural matter. My
submission is that the scope of the discussion
of the Finance Bill is very much limited
because,

MR. DEPUTY-SPEAKER : We arc not
discussing the Finance Bill as such. We are
now discussing certain amendments to the
Third Schedule,

SHRI K. NARAYANA RAO :Itis a
part of the Finance Bill.

MR. DEPUTY-SPEAKER : 1can't allow
you. If you donot have anything to say,
kindly sit down. Obviously, you do not know
what is being discussed in the House, You
simply wanted to say something.
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SHRI K. NARAYANA RAO : Am1to
understand that the Third Schedule is not a
part of the Finance Bill 7

MR. DEPUTY-SPEAKFR : Thatis a
differcnt thing. I will not allow that, This
15 completely irrelevant. We are now discus-
sing certain amendments moved to the Third
Schedule. You are talking of something very
different.

The hon. Minster.

s Qo QR0 wAW! : AT wFAY A
AT EH 97 A9 wig9r fay & 9% *Y gead
a7 @1 @ F4r I WX W W
dfwra

SHRI YESHWANT RAO (HAVAN :
¥ anq i Y aga @ F@r )

Sir, these points were 1aised during the
debate on the Budget itself. As a matter of
fact, as a sort of gesture to the will of this
House and the sentiments eapressed by the
Members of the House, I have reduccd the
levy on kerosene. I hnow that it s a poor
man's commodity. As some of the Members
have fought for it, they can certainly go and
tell the people that they have [ought for it
and lost but I can tell them that [ have also
fought mysclf against myself and then lost
because I had to accept the realities,

As you very rightly sad, 1 have a very
heavy responsibility of collecting resources
for the country. Iherelore, one has to throw
the net as wide as possible which we bad
done last year. We had already included cosm-
etics and other items of luxury. Last time,
the same Members who spoke now, excepl-
ing perhaps onc or two, had said that we
were rather putting more and more burden
on the middle class. That s also a point.
So, every year, you cannot go on doing this.

Take, for example, fertilisers. Naturally,
fertiiser is very essential for- agricultural
production. We want that the use of fertil-
iser should be encouraged. We are doing
that. As a matter of facl we are encouraging
the production in the country and we are
also importing fertihser, if mecessary. The
only expectation is that agricultural sector
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which is adding to its income should make a
certain contribution to the national exche-
quer as well. It is a very small contribution
that we are asking them to make. The hon.
Member, Shri Bhattacharyya, asked. Why
don’t you confine it to the middle or rich
peasants ? If it was administratively possible
and feasible, 1 would have done it. Unfort-
unately, it is very difficult to say that the
excise duty can be taken only from the rich
farmers und that the poor farmers can be
excluded. It is not administratively possible
and feasible.

The hor. Momber inecntioned about
adulteration. I did mention that in my bulget
speech. But it was mentioned incidentally
it was not a basic argument. He has tried
to compare it with milk and water. He asked
if at all water is adulterated with milk. Are
we going to tax the water ? If water were to
be imported, 1 would have donc that also.
(Interruption) We have to import kerosene,
We have to understand that we utilise our
valuable foreign exchange for this. When
such a valuable commodity is used for adul-
teration, we have to think hundred times
about it. Merely comparing it for the sake
of comparison makes it logical absurdity. I
water were to bc imported in this country,
if it were such a costly commédity. .,

SHRI S. M. BANERIJLE : Water can be
cxported.

SHRI YESHWANTRAO CHAVAN : It
can be exported. At least the people on the
Ganga banks can be exported.

1 would have been very glad if | were in
a position to accept the amendments because
I would not like to displease the members,

SHRI R. D. BHANDARE (Bombay
Central) : At least for Mr. Sathe’s sake,
some concession must be given.

SHRI YESHWANTRAO CHAVAN :
He can go and tell the people that he fought
against it and lost.
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SHRI VASANT SATHE : I will say that
in your name. Why should 1 tell that in my
name ?

SHRI YESHWANTRAQ CHAVAN: I
am really very sad. When all the hon. mem-
bers speah in the name of poor and when
one has to say ‘no’, it really saddens my
heart. What can 1 do ? | have certain duties
and these dutics are towards the poor
people.

MR. DEPUTY-SPEAKER : Shall [ put
all thc amendments to the vote of the House?

AN HON. MEMBER : Separately.

MR. DFPUTY-SPEAKER : There arc
three amendments which have been moved,
namely, 2, 3, and 6.

SHRI G. VISWANATHAN : What

about mine ?

MR. DEPUTY-SP} AKLR : Amendments
15 and 16 have not been moved as they
were the same,

Now, shall 1 put amcndment No. 2 to
the vote of the House ? The guestion is :

“Page 55,—~—
omit hines 26 to 28" (2)

The Lok Sabha divided :

Division No, 5]

AYES

Agarwal, Shri Virendra
Bade, ShriR. V.

Banerjce. Shri 5. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhaura, Shri B. S.

Bosu, Shri Jyotirmoy
Chaudhary, Shri [shwar
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Das, Shii R. P.
*Daschowdhury, Shri B, K.
Giri, Shri S. B,

Godfrey, Shrimati M.

[ 14'48 hrs.

*Wrongly voted for Ayes.

= it —
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Guha, Shri Samar

Haldar, Shri Madburyya
Hazra, Shri Manoranjan
Jha, Shri Bhogendra

Joshi, Shri Jagannathrao
Madhehkar, Shri K. M.
Mohanty, Shri Surendra
Mukerjee, Shri H. N.
Nayak, Shr1 Baksi
Pandey. Shri Sarjoo

* Pandey, Shri Tarkeshwar
Pandeya, Dr. Laxminarain
Purtv, Shri M. S.

Rao, Shri M. Satyanarayan
Saha, Shii Ajit Kumar
Saha, Shri Gadadhar
Sangliana, Shri

Sezhiyan, Shn

Shastri, Shri Ramavatar
Subravelu, Shn
Ulaganambi, Shii R, P.
Viswanathan, Shri G.

NOES

Achal Singh, Shn
Afzalpurkar, Shii Dharamrao
Aga, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Ambesh, Shn

Ansati, Shri Ziaur Rahman
Azad, Shri Bhagwat Jha
Babunath Singh, Shii
Bahuguna, Shri . N.
Bapamali Babu, Shri

Banerji, Shrimati Mukul
Barman, Shri R N,

Basappa, Shri K

Bhagat, Shri H. K. L.
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bisht, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri

Chandra Gowda, Shri D. B.
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhotey Lal, Shri

Das, Shri Anandi Charan
Das, Shri Dharndidhar
Dasappa, Shri Tulsidas
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Dhamankar, Shri

Dharamgaj Smhg, Shri
Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Dube, Shri J. P.

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gangadeb, Shri P,

Gogi, Shri Tarun

Gohain, Shri C. C.

Gopal, Shri K,

Govind Das, Dr.

Gowda, Shri Pampan
Hansda, Shri Subodh

Har Kishore Singh, Shri
Hashim, Shri M. M.
Jamilurrahman, Shri Md.
Jitendra Prasad, Shri
Kailas, Dr.

Kakoti, Shrs Robin
Kamahkshaiah, Shn D,
Kapur, Shri Sat Pal

Kaul, Shrimati Sheila

Kedar Nath Singh, Shii
Kinder Lal, Shn

Kotoki, Shri Liladhar
Kurcel, Shri B. N.
Lakshmikanthamma, Shrimati T.
Lakshminarayanan, Shri M. R.
Lutfal Haque, Shri

Mahajan, Shri Y. §.
Mahara; Singh, Shn

Majhi, Shn Gajadhar
Malhotra, Shri Inder J.
Mallanaa, Shri K.

Mandal, Shri Jagdish Narain
Marandi, Shri Iswar
Maurya, Shri B. P.

Mchta, Dr. Mahipatray
Melkote, Dr. G. S.

Mishra, Shri Jagannath
Muhammad Khuda Bukhsh, Shri
Murthy, Shri B, 5.

Oraon, Shri Tuni

Pamnuh, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri Sudhakar
Paokai Haokip, Shri

Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patil, Shri Krishnarao
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Peje, Shri 8. L.

Pradhani, Shri K.

Qureshi, Shri Mohd, Shafi
Raghu Ramaiah, Shri K.
Rai Shrimati Sahodrabai
Raj, Bahadur, Shri

Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Sewak, Ch.

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri K Narayana
Rao. Shri Nageswara

Rao, Shri P. Ankineedu Parasada
Raut, Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishua
Reddy, Shri P. Narasimha
Rohatgi, Shrimati Sushila
Sanghi, Shrt N. K.

Sankata Prassad, Dr.
Savitri Shyam, Shiiman
Scthi, Shri Arjun
Shankaranand, Shri B.
Sharma, Shri A, P.

Shastri, Shrl Shcopujan
Shenoy, Shri P, R.

Shinde, Shri Annasaheb P,
Shiva Chandika, Shri
Shivanath Singh, Shii
Shukla, Shri B. R.

Singh, Shri V. N. P.

Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sonar, Dr. A. G.
Suryanarayapa, Shri K,
Swamy, Shri Sidrameshwar
Tayyab Hussain Khan, Shri
Tiwary, Shri D. N.
Tiwary, Shr1 K. N.

Tula Ram, Shri

Tulsiram, Shri V,

Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Yadav, Sbri Chandrajit
Zulfiquar Ali Khan, Shri
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MR. DEPUTY-SPEAKER : The result®
of the division is Ayes—36; Noes—132,

The motion was negatived.

MR. DEPUTY-SPEAKER : Now, 1
will put amendments 3 and 6 also to the vote
of the House,

Amendments No. 3 and 6 were put
and negatived

MR. DEPUTY SPEAKER : Now, the
question is :

*“That the Third Schedule stand part of
the Bill.”

The motlon was adopted.
The Third Schedule wus added io the Bill.

MR. DEPUTY SPEAKER : There being
no amendments, 1 will put Schedules 1V and
V, Clause 1, the Lnacting Formula and the
Long Title to the vote of the House.

The yuestion is :

“That the Fourth Schedule and the
Fifth Schedule, Clause 1, the Enacting
Formula and the Title stand part of the
Bill."

The motion was adopted.

The Fourth Schedule, the Fifth Sehedule,
Clause 1 the Enacting Formula and
the Tule were added to
the Bill.

SHRI YESHWANTRAO CHAVAN: |
move that the Bill, as amended be passed.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill, as amended, be passed.”

* The following Members algo recorded their votes :

AYES : Shri Dhan Shah Pradhan.

NOES : Sarvashri Kamala Prasad, Jagdish Chandra Dixit, Pratap Singh Negi, R. D.

Bbandare, B, ¥V, Naik, N, Shivappa, M. Bheeshmadev, B. K. Daschowdhury and Tarkeshwar
Pandey.
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1 have received a number of names of
Members who want to participate in the
Third Reading of the Bill. For the benefit
of the Members I would like to read out
the relevant rules in the matter. Rule 94
says :

“The discussion on a motion that the
Bill or the Bill as amended, as the case
may be, be passed shall be confined to
the submission of arguments either in
support of the Bill or for the rejection
of the Bill. In making his speech a
member shall not refer to the details of
the Bill further than is necessary for the
purpose of his arguments which shall
be of a general character.”

Rule 356 :

“The Speaker, after having called the
attention of the House to the conduct
of a member who persisis in irrelevance
or intedious repetition either of his own
arguments or of the arguments used by
other members in debate, may direct him
to discontinue his speech.”’

Now | would request the Hon'ble
Members to kindly co-operate with the Chair
in this 1egard. Shri Jyotirmoy Bosu.

SI{RI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, [ will start, where I stopped.
1 talked about the usc of Indian Air Force
planes by a particular political power, Minis-
ters, etc. T had wanted the details. J had
written a letter to the Minister wanting to
know what is the true cost of running such
aircrafts, etc. But, so far, they have not
given it.

I talked about self-reliance. There has
been foreign collaboration. In 1956 there
had_been 384, upto 1971 its has increased
to 3,545. In 1969, they approved the for-
eign collaboration to the extent of 135, in
1970 it has been increased to 183. Sir
recently 60 items," both financial and techni-
cal have been allowed. There is no restric-
tion on remittances of profits and there is
no proposal under their consideration for
changing the rules, Forcign remittances arc
Increasing.
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I talked about Eastern Zone comprising
of Orissa, Bihar, Assam and West Bengal,
where they have made maximum contri-
bution to the Central Exchequer. But what
they have received is not more than 1/3rd
or 1/4th of their pay.

Sir, I talked about Hooghly bridge
where the Public Sector ventures were refu-
sed a contract and the contract was given
lo private sector becausc a very high-up in
the Bengal administration is vitally interested
in that private sector. Sir, money is to start
from the Centre. Therefore, the matter needs
very careful consideration. Then 1 want to
repeat what I said.

MR. DEPUTY-SPEAKFR : No.

SHRI JYOTIRMOY BOSU : [ repeat,
Sir, that the Finance Bill should be rejected.

MR. DEPUTY-SPEAKLR : That
right. But no repetition of your argument.

SHRI JYOTIRMOY BOSU : Sir, I say
that the Finance Bill should be rejected. I
want to mahke a test case. Su, [ had pro-
duced two photostat copies

MR. DEPUTY-SPLAKER : This is
rcpetition, It is not only once, but many
times this has been icpeated 10 this  House.
There should be an end to it. Il you have
something new to say, pleasc iay.

SHRI JYOTIRMOY BOSU : Right, Sir,
1 say Government has been accused, suppor-
ted by documentary evidence. They should
not sit over the judgment. There should be
an all party Parliamentary Committee, In the
meantime, I would 1equest you fo wrile a
letter to Shri R. P. Goenka and also the
Manager of Saraswati Press 1o ascertain the
truth and nroceed with the matter.

MR. DEPUTY-SPEAKER : Shri 5. N.
Mishra is not there. Shri Suryanarayana.

*SHKI K. SURYANARAYANA (Elura):
Mr. Deputy-Speaker, Sir, the hon. Finance
Minister deserves our congratulations for

e

* The original spaech was delivered in Telugu.
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the balanced and equitable Budget he has
presented this year after taking into
consideration the conditions prevailing in
our country today and after balancing the
needs and demands of our developmental
expenditure, He has tried to keep the taxes
to the minimum. Sir, for the economic
developmeat of any country there should be
adequate resources, and for such resource
mobilisation one of the ways is to levy
additional taxes. However, considerate one
might be one cannot help the fact that the
incidence of a tax would affect sume section
or the other in our society in an adverse
way. The question is therefore not
whether there should be this adverse effect,
but whether it is necessary and proper. The
voting on the Finance Bill has amply justi-
fied the propriety of such taxation proposed
in the present Finance Bill. Sir, nobody,
much less the Finance Minister and the
Government would be interested or enthused
to levy atax on the poor. But conditions
may arise when it is inescapable for the
Finance Minister to do so.

Sir, there is a certain  amount of dis-
satisfaction in the public mind that the
Government is  still being run on the same
old PBritish pattern and that we are dependent
too much on the ICS and 1AS officers. But
I would like to assure them that therc need
be no cause for alarm on this score. It 15
but matural thal every change or reform
should meet with resistance in the beginning.
So also it is with regard to land reforms.
Except for one or two parties, all other par-
ties have advocated these land reforms. In
fact they want other social reforms alko be
implemented together with these land reforms.
Sir, during the election campaign in 1952
the Communist Party of India promised to
allot each landless labourer a stretch of §
acres of land. There was hope in the hearis
of the people then. But when this promise
was not translated into action, there was dis-
satisfaction and frustration. In view of the
earlier promises having not been implemented,
the people are now more wary and are not
fully convinced that our promises made in
the Election Manifesto would be imple-
mented. Tt is for us, therefore, to ensure that
these promises do not remain on paper only.
In this connection I would like to urge the
Government both at the Centre and the
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States that they should distribute all the
surplus land—be it military land, railway
land or Government owned land —among the
landless poor. Then only will we be able to
infuse confidence in the minds of the people.
The people in the villages are also aware that
the surplus land available for <istribution in
a village say about 100 acres or so would not
be adequate for distribution among about
1000 or 2000 people in that village. Even so,
they are eagerly waiting for these land reforms
because they know they would ultimately be
benefited under these reforms. It is, therefore,
our duty to ensure that the land distribution
is made on the basis of equity and in a
proper way. Recently the Andhra Pradesh
Government have wssucd an Ordnance
banning transfers of land to browbeat the
Land Ceiling Act. But mere issuance of an
Ordnance would not solve the problem. This
Ordnance shoukl he followed up. All the
parties should co-operate in this venture.

MR, DFPUTY-SPEAKER : That is a
much broader economic guestion. I do not
think that it forms part of the Finance Bill.
The hon. Member may cither support the
Bill or oppose 1t. Iet him please confine
himself to that.

SHRI K. SURYANARAYANA: Sir, there
is another aspect of the matter. Hitherto,
the married daughter has bcen enjoying
her  “‘Sthree-dhanam’ in the form of the
land. It is her guarantee of income even in her
husband’s house. But in the new ceiling laws,
she stands a chance of being ignored. 1 urge
the Government to ensute that her rights
in this regard are «afeguarded when the land
ceiling bills are considered.

MR. DEPUTY-SPEAKER : In the first
reading, when the whole range of economic
policy was being discussed, we had discussed
all this. Let the hon. Member not repeat
those things now. He 1s only repeating the
arguments which were used inthe first
reading.

SHRI K. SURYANARAYANA : Iam
repeating them because there is an important
thing going on.,,,

MR. DEPUTY-SPEAKER : That does
not from part of the Finanoe Bill as such, It
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is a much broader economic question. This
argument has been used beforc, The hon,
Member cannot repeat bis own argument or
that of others.

SHRI 8. M. BANERIJEE : This can he
added to the first part of his speech.

SHRI K. SURYANARAYANA : Sir,
another point. We have nationalised the
Banks but these Banks have not been of
much help to the needy prople. The CBI
Reports prove that corruption and black
market are on the increase in our body
politic. The rich farmers can somehow
manage to get money butit is the small
farmer who needs sympathy and cash.

MR. DEPUTY-SPEAKER : The hon.
Member is only repeating the same atgument
which had been used before, (Interruptions)

SHRI K. SURYANARAYANA : In my
discrict of West Godavari, we grow tobacco,
In 1943 we used to pay 6 parse and now we
pay Rs. 3/=per hg as excise duty. In spite
of this steep rise in the duty on tobacco, the
facilitics and help to these tobacco gro-
wers are not commensurate with the enhanced
tax they pay. They had sent 30 to 40
telegrams but nobody seems to have bothered
to look into their needs and problems. Sir,
for want of time I have to jump {rom one
point to another without dealing in detai]
with any of them. The levy on kerosene will
hit the poor wvery hard But the hon. the
Finance Minister has explained at length the
reasons necssitating such a levy. We have
therefore agreed to that levy. But what |
want the Government to consider is the
imperative need to improve the conditions
of the poor people in our country. This
assumes more importance when we are
taxing them,

MR, DEPUTY-SPEAKER : There should
be a limit to this. Again, T would call the
hon. Member's attention to the fact that he
i1s only repeating the arguments, If he has
sqmo!hln. new on this, he can say it. Other-
wise, let him support or oppose the Bill and

$ay so,
13 hra,

SHRI K. SURYANARAYANA : In
conclusion, therefore, I would urge the
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Government to see that corruption is
eliminated and that Jand reforms should be
implemented in all earnestness and properly.
The Centre should not rest contended with
the tardy implementation of these reforms by
the State Governments If need be this should
be taken over by the Centre for effective
implementation. The hon. the Minister of
Labour Shri Khadilkar has been talking about
not only land ceiling but also ceilings on all
kinds of property including personal undivi-
ded property incomes.

Sir, these are all necessary social reforms
which would bridge the gap between the rich
and the poor. bring down the disparities in
incomes. [ fervently hope that the Central
Government  would take the initiative to
mitiate these reforms at the earliest so that
thc commdsn man of our country is assured
of a comlortable Iife,

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I have precisely three points to
make. One is about the report presented by
the State Bank of India for the year 1971,
The report docs not make any mention of
the Nagarwala affair and other frauds com-
mitled on various branches of the Bank. To
my mind, this 1s a senious dercliction of duty
on the part of the State Bank of India which
they owe to the depositors, It is also a sup-
pression of fact. 1t has further decpened the
suspicion about the Nagarwala episode. All
in all, 1t amounts tn o culpable negligence on
the part of the board of directors of the
State Bank of India, But [ can only say that
this happens because the Goveinment has
generated such an atmosphere in which every-
body can ignore public opinion becausc
the Government itself s riding roughshod
over public opinion in this matter and it has
not been giving any satnfactory explanation
to the public.

The second point 15 about excise duty.
You know that some industries have exceeded
the permissible limit of capacity granted to
them. Have they paid the additional duty on
the additional production brought about ?
We have absolitely no information on the
point. In the first place, they committed an
offence in exceeding the permissible capacity;
in the second, if they have got away with
not paying the additional excise duty on the
additional production, it is & serious matter,
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As for the third point, it seems that since
the main burden for accumulation and
government confumption is going to be on
the general mass of people, and the traders
and industrialisis are going to have a tax
holiday, I can only hope that the Govern-
ment would take all possible steps to increase
public savings which have been going down
very much, It should be the main concern
of any government wedded to a socialist
ideology to see that public savings increase.

SHRI CHAPALENDU  BHATTA-
CHARYYIA (Giridih) ; I rise to support the
Bill but while doing so, I am constrained
to bring to the notice of the Finance
Minister our disappointment in the matter
of export duty on mica. The Mica Advisory
Committee appointed by Government had
submitted a report in which they had
recommended certain  scales of reduction
of duty. Unfortunately, the reduction granted
will help only half a do7en rich mica mono-
polist fubricators and the vast majority of
200-300 mica opcrators, some of whom work
with a capital of Rs. 500 at the most, and
are literally living on their capital and have
to make distress sales have been left out and
face further difficulties, I would humbly
submit to the Finance Minister that il con-
siderations of finance or other considerations
do not permit a general reduction of export
duty on mica, then this relief granted to five
or six top-notch exporters should be with-
drawn. Otherwise, the image which will be
projected will not be a good image.

The Mid-term Appraisal bolds out a gap
of Rs. 464 crores in external payments. In
December 1970, the exports were Rs, 161
crores. In January 1972, the exports were
Rs, 143 crores and imports Rs. 134 crores.
For January 1972, the figure is Rs. 176
crores, Money supplies position in December
1970 was Rs. 6,000 crores and in Decem-
ber 1971 it was Rs. 7,800 crores. The
economici ndicators are not encouraging.

Now, Japan may be in for revaluation.
There is pressure on pound for devaluation
before the year is out and Rupec has there-
fore, to be defended.

MR. DEPUTY-SPEAKER : Mr. Bhatta-
charyyia, I have—] do not know whether
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you were in the House or not in the beginn-
ing—pointed out that the scope of the debate
in the third reading is either to support or
oppose the Finance Bill, Now, you are dis-
cussing the whole gamut of economic posi-
tion in the country, I think this is not
relevant at this stage.

SHRI CHAPALENDU BHATTA-
CHARYYIA : I will not elaborate on those
points at this stage. Thank you.

SHRI R. P. ULAGANAMBI (Vellore) :
Sir. I would like to say about the expenditure
tax. Qur Government requested Mr, Nicolas
Kaldor to study about the Indian system of
taxation. The report has been submitted by
Mr. Nicolas Kaldor. 1In this report, he has
given various proposals. He has suggested
the introduction of cxpenditure tax on the
ground that it is a potent weapon to curb
and reduce the lavish expenditure of rich
people. Government of India accepted his
suggestion and introduced the expenditure tax
in 1958 but it was abolished in 1962 stating
that it led to tax evasion. But, now, we have
accepted the progressive policy of social
justice. In order to achieve social justice, I
suggest the re-introduction of the expenditure
tax. By this, the lavish expenditure of the
rich people will be reduced, the black money
will be¢ converted into white money and
savings will be increased. Therefore, I suggest
the re-introduction of the expenditure tax.

Now, I would like to say something
about the Taxation Inquiry Commission.
Government of India set-up & commission
called the Taxation Inquiry Commission in
1953 under the Chairmanship of Dr. John
Mathai. This Commission submitted certain
recommendations and Government of India
also implemented some of them. Now, there
is 2 change. We are committed to certain
policies and programmes—to achicve social
justice, to achieve an egalitarian society, to
increase the standard of living, to reduce
inequalities and so on. In order to fulfil
all these objectives, I suggest that a mew
Taxation Inquiry Commission may be set up
because it will help to simplify and codify
the taxation laws in our country. It will find
out new areas of taxation so as to mobilise
our national resources, -
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Regarding the land ceiling and wrban
property ceiling, our old taxation laws may
become ineffective. So, we have to introduce
& new provision into the taxation laws.

MR. DEPUTY-SPEAKER : These argu-
ments have been raised before by other spea-
kers—not only your arguments but other
peoples’ arguments. Do not repeat the argu-
ments used by others.

SHRI R. P. ULAGANAMBI : It will
change the incidence of taxation on different
categories of population and shift the inci-
dence from the poor to rich and it will also
help to check the loopholes in the taxation
laws. So, T suggest the setting up of a taxation
enquiry commission at the earlicst.

Before concluding, 1 want to seek a clari-
fication from the hon. Minister. In the
Economic Survey of 1971-72 on page 70,
under the heading major economic devclop-
ments, it is stated that the evolution of proper
centre-state relationship is crucial not only in
regard to resource mobilisation but also in
respect of proper utilisation of available
resources and for speedy removal of inequa-
lities as well. The Government says that the
centre-state relationship is crucial for resource
mobilisation. 1t is also stated that local leader-
ship can do best. If mere resources are given
to local leadership, namcly the States, you
can expect them to do better and also try
their best to mobilise resources. Tamil Nadu
bas done so and utilised available resources
effectively, within the linuts of power and
resources. If the Central Government gives
more financial powers and more resources to
the State Government, they can utilise them
properly for the good of the people.

ot v wge (qfegmar) o fedt
wwT g, fafret sTe ggdem oue
wrerEdarc #) it ¥ ga ara w7 e
N ¢ fr dmaw fezke AT ¥ ag gIR
THIATEY 7 2229 &Y AT & @ §
W awx ¥ wew Y e mar § Afew
fafredy & av Y wowd 7@ fwar ¥
gy & o fedid amk §, wrw e & G,
AR ot gt dzw ¥, IR aTeaR
T ag &g faar § v g o & So-od
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# X 97 Fh—79 U TEAHE W A
Zar g

MR. DEPUTY-SPEAKER : How does it
come under the Finance Bill ? Which provision
of the Rill is connected with this question ?

st EmaT™ #qT c 7g T X A @,
fafredt are oo oor At AERET
¥ aegw @A §

MR. DEPUTY-SPEAKER : In the third
reading stage, we confine only to general
principles, whether you support the Bill or
oppose it,

ft wagre wqe : & g faw ®) A6
& 1 §, e g9 arrew W & W
F1 gre-ArgE A4 frar mar g, ¥ S car-
T § qAd FAT g §

MR. DEPUTY-SPEAKER : You support

the Bill then, with relevant arguments. What
you said was a much broader question.

st amorer wqU: gEdr T K ag
Fg1 9 § B e s o feedege
R4 TRT I NAT Y ¥ @
g fam ¥ a0 = oo @y, o
Ak d e feed 0 faw @ %
At § fF qvar g am s R

A ara—rFafaedt e g adard
%t frdie ¥ gfraa ofers sfae whew
F¥wr IR T go T sy AT ) W
# A dead O ATAT AU AW W AN
naarfrAn &7 30 , I¥ ¥ w1 I fwar
SM—@ F A ¥ I fod § o
At T g oy ) § wgar § fe g
9 ATH A 7 |

st www faw wwwr (¥afar) ¢
qurensr &, ¥ 1w faw &7 fadw § @ &
fort arer gam ¢ 1 Qe w3l gu ww @
qT 9 4T %1 Ieorw Har wigar g %
FaT fagr & auFrT f i ¥ -
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srafea-ne X &7 SrsqFTar Y AL 2, AR
qg 0T UAo Alge Yo, wiEAfamT
91 1 4 o faeew ¥ grer A ar
8 @Y, 38 famg amraier @, Hfez ™
& q1A7 ¥ A9 ¥ Sm@r wafEEIr INI-
fagre &7 Sufgd oY | g J g Aw
w1 %% w1 07T frar § fr 3@ & faw®
garmt & fawg afqer &1 o, @fe
g7 & fasr ¥ fry g9 fam H 708
AT AN R 1 AT A FE B FAT &
37 TATHT #1 A fred gn 2 9iv Wyt o
qr-&fger & #fer faar mar §, =31 s
%fez fear sram-fea am-fagr ST aww
A 7% £ o7 g Rac qar & owrw
e #1 faaAr o1 wreAfarr Fear?
%, 97 ¥ grov N oz AY 4f &, 4z "EUTT
¥aw 75 wfafaw &1 & fost 2 1 o7 Ay
sy gt e e se=r s S
w #fez 7 fi, afes ot forer g7 @, 9w
F AT ®A w1 w76 fear wmar wfed
&Yt arg fagre 1, fo% qrffgeraa @
wq #fez fyer & 37 o1 arfos wfee fam
F | T IFIC AT sgaeyr w1 wrw fwa
¥ 37 & yrfay fasm M o argar G2 &
T¥

famrawrramaalrer g v
fagre ¥ wfeargac (sdF) o aga w5
g, afem o oY it & opely aw Wk
ware aff wur § 1 & avgar fe dex g
fagre aoere A TEE Y B R qu
5O & fag %fez ¥, 34w aliy & fay
fagre wvere * wmaar o arn wfgd

fgramw T AL T g & aw
ag ata vt arf & e argc-azaT s,
Y 3 AT e ¥7 w2g st 8, o9
w AT feqr og | 7g o @
9t §, ATeT ol aw W wrdandy

wft g < & 1w ol ey oy ¥ ogAw
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2 f5 smdT-gzaT oA By & o wig
mife o wagy agirsc o §, s WY
w17 faer a% At 77 FeAt o faem A
q% |

fagre & ari & AAgT wagd
grafi &) waem A HaET R 3 X
faafa® 7 wveT #Y @17 § A FREIHE
27 &, IR ¥ wAA O F araan ag @
f& fagre & 71717 ¥ET wagoY &7 wqdd
w %1€ afrgaq 17 QAT § | ATT I WY
arifeat a1 ag zr97 & o st 3g
F51 TT A AAT § AV Y qrfew I
favr 39 & 1 €7 av8 F1 suarqr € FH
@ifgd % 37 &1 grafaw ga=m & qurara
& a7 fagre 1 #rq faar sar afgd

fagie 1 &1 @@ ad-ardr qAAF
€ 7 %1 w9 &% A v, &
qEAT § % Fw /YT IT FT AT W
% & sl 3t wvew frgre o o
graag 2, fag 9t fage & g fade
FATE

weg 7 & ady frdga soar wgar ¢
fir avE1T T 17 Y syavqr w1 fir fagre
¥ fag? gorsl &Y s & o faaht
sfaw qag & o7 awdr §, ag & Wy

MR. DEPUTY-SPEAKER : Mr, Painuli,
what more do you want lo say ?

SHR] PARIPOORNANAND PAINULI®
I have some new points,

MR. DFEPUTY-SPCAKER : [ have
already told the House what is the scope of
the discussion. I hope you would not com-
mit the same mistake.

st ofequinr gt . FwsE
g, & aretee fae w1 gwdr o o

ayf s o Wy symr Fer dwmr
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YT & ST WEAT § | FHISATR F AT
faer Aifer *t AweraT @ srAwAT T A
a3 fAd< s @ o Amrer & S waw
froe o &, &1 NEATT L, ITEY
G 99 gy sy fzar 9w ww
femm &Y Sow 7E A £ Fwa F oW
#1 adft wwda 74 §, AfeT 390 g
a% AAA §E9 1T WiEA wEl S
T oWl g7 a9 o7 frane faar g fE
AW & IAL & T AN THAG IATEA
—FA—T0 FY ATEW F[ AT Ay A
JE AT 80 FAT FIX T AFT 100
FUT T 76 & YT H FT WL 9@
# qar g1 &, FfeT vl 9% 37 1 aew
meEragt ® af & gg afrufam
saifedt @, og asz 21 wAT @ &Y
TArEET &Y #1E Gav agh fax qar @ Ak
T 37 1 & A gAar g 7 e
FTAT Igar fv 37 71w T F A
¥ qTHre wTagEs faarr w arfy
37 %1 nfas sFFear AT ¥ |

AT aE—dqAr 1 fawd & A
BURT ST & SATAT @, 99 qC ATE A7 ¥
v 1 gieie B i dfafad
EY 8, nwared $97 AT ¥ S9T AT
9% o7 wed AT E A IER
fan  swasn feama 1 gz 2,
Mafer & N g@mm G ¢, fead
TR 1Y §, 97 9T gEmEY A few
247 g@ wxx ggar § fF 39 ¥ aw A
1T AgY gt fs s wr T WX &%
IR MR F ww @ ) fgara W@ A
I XY ¥ GETEY GATRY A AT 6 FY
T & o w1 el e gear gan
¥ arar wear § f wome ga AT
A At ot areed Aerrarese den § o
7 3 gfewewfegm o fvelt aeg €1 agraar
3 & ofte @ stafaw grea & foo dr
fodt wmic wr qqRrT ST A g
TEar o § 1 w 3w @ afer & g
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oY 71§ s7qear gy § zafe A fadfag
€ 98 ITFT OFFAEEOA S & 1§ s
Faar § f 3A8T nwomaaT yaAy &
fa faw w=it wgiea gew =q ¥ ogrd
gATET A &Y gex 397 & 39 07 vefraar
o fasre w30

W wedl & Ay & g A faw
T AT F7AT §

SHRI G. VISWANATHAN : Yesterday,
while speaking in reply to the general discus-
sion on the Finance Bill, the hon. Finance
Minister no doubt referred to the relations
between the Centre and the States [ wint to
know from the Finance Minister what steps
he is going to take to improve the financial
condition of the States, to lift the States from
their present position of indebtedness.

Sccondly, regarding the monopoly houses
the Finance Minister stated in his reply that
the government is against the growth of
monopoly. But he has evaded one important
point, and that s the allegation which we
have made in this House that even in 1971,
after the much-talked-about great leap for-
ward, out of 159 licences that were issued
114 hiceuces were given to the same big
monopoly houses. Why are they giving
licences to the same monopoly houses again
and again. 1 have no doubt in the bona fides
of the Finance Minister, but in spite of his
will and wishes things are going in the way I
have mentioned just now.

Then, the party in power. no doubt, beli-
eves in democratic socialism and they waat to
encourage democratic institutions and tradi-
tions. Yet, they have formed special commit-
tees called liaisoo committee, or watchdog
committee or super-cabinets over the State
Governments. What is the function or role
of these committees ?

SHRI D. N. TIWARY (Gopalganj) : No
such committee has been formed in Tamil-
nadu.

SHRI G. VISWANATHAN : I am refer-
ring to the committees which have been for-
med in Bihar and Punjab. By this appointment
of the committees the status and authority of
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the State Governments are slowly undermined
and the status of the Chief Ministers is slowly
devalued. By the appointment of this commi-
ttee the Government is confessing that it does
not trust the Chief Ministers of States or the
Chicl Ministers belonging to the Congress
Party do not have control over the adminis-
tration in the respective States, Why have
you created this situation ? DPeople with
influence and authority and hold in the party,
particularly in the Congress Party, they have
been eased out and people without grass roots
are nominated as Chief Ministers. This is
concentration of power. Let me tell you that
power corrupts and absolute power corrupts
absolutely. Hence the watchdog committees
which have been formed in Bihar and Punjab
are unconstitutional and illcgal and they
should be dissolved. Not only that, it smacks
of authoritarianism. I hope government will
reconsider this matter,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Mr, Deputy-
Speaker, I have heard the speeches of the
hon, Members on the third reading and 1 am
wandering on what points I should reply
because most of the hon. Members who have
spoken were putting forward their own views
on certain matters for record. I do not think
Ican enter into any fresh controversy on
some of the issues which were raised during
the budget discussion, and during the second
reading of this Bill, because some of the
hon. Members have tried to raise the same
questions again and again.

The hon, Member, Shri Shyamapandan
Mishra mentioned two or three points. One
was about the report of the State Bank of
India. I have seen that report. I do not know
whether it was necessary for them to make a
reference to any particular Incident.

SHRI SHAMANANDAN MISHRA : So
many frauds have been committed,

SHR1 YESHWANTRAO CHAVAN: I
can only mention that he has raised this
point.

The other point that he raised was about
onauthorised production beyond the licensed
capacity and whether it also evades tax. This
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point is a very rclevant point. My presump-
tion is that whatever is produced is certainly
covered by the excise. Bul, I will certainly
take interest in this matter to see what really
is happening. As the House knows, we have
appointed a committee which looks into this
procedure, Possibly, we can find out through
that committce what exactly is happening.

As regards his views about public savings,
I share his views and our main effort will be
in that direction,

About the State Governments and their
finances, the hon, Member raised the question
as to what arc we doing about it. 1 can assure
him that we are trying to do everything about
it. Even under this Finance Bill, out of a large
amount of money that we have rasied, more
than one-third of the money is meant for the
States. So, as far as the States-Centre question
is concerned, we are trying to do everything
about it. The Sixth Finance Commission is
poing to be appointed. It is going to have
very wide terms of reference. It will go into
the problemis of State Governments and come
up with their recommendations.

1 would mnke a request not only to the
hon. Member but to the States as well. Though
the Centre should do everything possible to
help the States, the States must help them-
selves first. This is one important point that
I would like to make. Not that all the States
are not doing it. Some of them are doing it.
But sometimes they are resorting to methods
which ultimately do not help them and which
ultimately does no! help the Centre also.

The other points are points of record,

SHRI P, VEKATASUBBAIAH (Nand-
val) : There is a large evasion of excise duty
by unauthorised powerlooms, Under the
cover of exemption of duty, it is being
misused by many of the textile mills. Blectri-
city is being supplied to them, It is on record.
Still under the cover of this exemption, there
is a large evasion of excise duty by unautho-
rised powerlooms.

SHRI YESHWANTRAO CHAVAN : I
wij look into it. -
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MR. DEPUTY-SPEAKER :
question is :

Now, the

“That the Bill, as amended, be passed.”

The motion was adopted.

15 g hrs,

DEMANDS* FOR GRANTS
(RAILWAYS), 1972-73

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voling on
the Demands for Grants in respect of the
Budget (Railways) for 1972-73 foo whih 5
hours have been allotted.

There is a large number of cut motivns
w the Demands foi Grants. Hon. Members
present in the House who are desirous of
moving thewr cut mouons may send shps to
the Table within 15 munutes Indicating  the
senal numbers of the cul motons they would
like to move.

DenManp Do, 11 Raicwas Boaro

MR. DEPUTY-SPEAKER : Motion mo-
ved :

“That a sum not excecding Rs. 1,23,8Y,
000 be graunted to the Piesident 1o com-
plete the sum necessaty to defray the
charges which will come in course of
payment during the year endmg the 31st
day of March, 1973, in respect of “Rail-
way Board'."

Dumanp No, 2 ; MiscBLLAN ELUS
ExreNpITURE.

MR. DEPUTY-SPEAKER : Motion mo-
ved :

“That a sum not exceeding Rs. 5,4 1,46,
000 be granted to the President tv com-
Plete the sum necessary to defray the
Charges which will come in course of
Payment during the year ending the 31st
day of March, 1973, in respect of *Mis-
cellaneous Expendiiwe’.”

. ———— = s

D¥maND Nu, 31 PAYMENTS TO WORKED
Links axn Oruers.

MR. DEPUTY-SPEAKER : Motion mo-
ved :

“That a sum not exceeding Rs. 12,82,
000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 31st
day of March 1973, in rcspect of ‘Pay-
ments to Worked Lines and Others’”

Druanp No, 4 : WorkinGg LXPEABES—
ADMINISTRATI UN,

MR. DEPUTY-SPEAKER : Motion mo=-
ved :

“That a sum not wxeeeding Rs, 67,20,34,
000 be granted to the Piesident to com-
plete the sum  necessary to defray the
chaiges which will come in course of pay-
ment duting the year ending the 3 Ist day
of March, 1973, in respect of *Working
Expenses-Adnanistration”.”

Denasp No, 5§ Wonkning Eavenses—
Reratis asd MAINTENANUL,

MR. DEPUTY-SPLAKER : Motion mo-
ved :

“That a sum not exceeding Rs. 232,19,
19,000 be granted to the Piesident fo
complete the sum necessary to defray the
charges which will come 1n course of
payment during the year ending the 31st
day of March, 1973, in respect of
*Working Expenses-Repairs and Main-
tenance”.”

Drsaxnp No, 6—~Working EXrexs-
#ES OPERATING STAFF,

MR. DEPUI1Y-SPEAKER Motion

Moved :

“That a sum not exceeding Rs. 143,57,
23,000 be granted to the President
to complete the sum nccessary to defray
the charges which will come in course
of payment dunng the ycar ending the
3lst day of Muarch, 1973, in respect
of ‘Working Expenses-Operating Staff.”

* Moved with the recommendation of the President.



